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At the outset the Minutes of NC-V Meeting No.25lAM-17 held on 30.03.2017 were taken up for ratificatiorr.

As there was no amendment to the same. the above referred minutes were adopted for implementatiott by the

Cornmittee rvithout an;- amerrdment. The agenda for meeting No.Ol/AM-18 dated 13.04.2017 was taken up

fbr discussion and the decision taken in respect of each case is enumerated below:

ⅣIEETING NUⅣ IBER

Case No.:24/1/84-

AIJC3/2017

1器島児5MЮ 00型AMlツ

1/84-ALC3/2017 ⅣlEETING DATE:13042017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that the

application has been referred to DC(MSME) and DIPP for their comments. NC decided to w'ait for their

comments. The case stands deferred for re-listing on I I .05.20 I 7.

Status
Deferred

RLA F‖ c               Lic No/Datc:0810136733   Defcr Datc:
:08/24/040/00314/AM16/     16 12.2015                11.052017

Partv NamciNARASIMHA   Mcct No/Date:1/84-
MURTHY MR(PROP TECHNO ALC3/2017
FLEX INDUSTRIES)      13.04.2017

RLA File                Lic.No/Datc:0710109820    Deた r Datc:
:07/24/040/00041/AM17/       1605.2016                  11 052017

Partv Nallle:SIDヽVIN

FABRIC PRIVATE
LIMITED

Party NameiUDYOGI
SAFETY APPIン IANCES
PRIVATE lン IMITED

Mcct No/Datc:1/84-

ALC3/2017
13.04.2017

Decision: Committee considered the case as per agenda and observed that RA, Ludhiana has informed on

30.03.20l7thattheAdv.AuthorisationNo.07l0l09820dated l6.05.20l6wasissLredonrepeatbasisasper
ALC decisiorr in meeting No. 33/84 dated 11.12.2017. Accordingly. Committee decided to withdraw the

case. RA concenl mav take necessary action sub-iect to cornpliance of other usual conditiotts.

Meet No/Datci1/84-

AI´C3/2017
13042017

Withdrawn

Status:
Deferred

Status:
Approved

Party NallleiMTV EXPORTS Mcct No/Datc:1/84-
ALC3/2017
13.04.2017

HQ F ile RLA File Lic.No/Date:03 10804869 Def'er Date:

:01/84/050/00t23lAMt7l :03l95l040l00t37lAMt7l 20.05.2016 I 1.05.2017

Decision: Committee considered the case as per agenda alongwith otlter relevant papers and noted that the

deficiencl'letter has been issued to tlre firm on 01.02.2017 through e.rnail to submit the CAD and

Measurement chart of the prodLrct. The reply is not received so far. NC decided to wait fbr their reply'. The

case stands deferred for re-listirrg on I I .05.201 7.s
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HQ File RLA File Lic.No/Date:0210206146
:01/84/050i002961AM171 :021241040100184/AMl6/ 09.06.2016

Decision: The Cornrnittee considered the case as per agenda alongwitlr other relevant papers and went
througlr the details submitted in this case. Accordingly. Committee after deliberations decided to ratify
the Advance Authorization issued in this case as per written comments of DIPP conveyed vide their U.O
No.l l44l20l 7-TSW dated | 3 .04.201 7 as under:
the firm has submitted tlre details and claimed wastage of raw materialas under:-

S.No. Item
descriptiorr

Wastage for export
item no.l

Wastage for export
item no.2

Recommended wastage

l HDPE 6.570/0 6390/0 As applied for
) LDPE 32.66ツ6 400/0 t5%

Based on infbrrnation furnislred b_v" the firrn. following norms are recommended:-
Export Item No.l : Industrial Safety Hehnet (Ultra Plastic Suspension)

Quantity': I No. (Weighr-372.75 grams +l0Z)
Import Import ltems

S.No. Item description Ouantitv recommended
l HDPE Cranules 0 308 Kg

2 LDPE Granules 0.086K只

J Master Batclr 0.0025 Ke
4 Relevant thickness & densitv Foarn Net to net

Export Item No.2 : lndustrial Safety Helmet (Ultra Textile Suspension)

Quantity: I No. (Weigltt-312.15 grarns+10%)

Import Items :

S.No. Item descrintion Ouantity recommended
l HDPE Granules 0308K2
.) LDPE Granules 0.086 Ke
3 Master Batclr 0 0025 KR

4 Relevant thickness Nvlon Tape Net to net

Relevant thickness & density Foam Net to net

RA concern may take necessary action subject to cornpliance of other usual conditions..

Case No.:16/18/84-ALC 312016 Party Name:UDYOGI Meet No/Date:l/84- Status:
INTERNATIONAL PRIVATE ALC3/2017 Approved
LIMTTED 13.04.2017

HQ File RLA File Lic.No/Date:0210206747
:01/84/050/002971 AMll l :02t241040100 I 89/AM l61 09.06.20 I 6

Decision: The Cornrnittee considered the case as per agenda alongwith other relevant papers and went

through the details submitted in this case. Accordingly, Committee after deliberations decided to ratify
the Advance Authorization issued in this case as per written comments of DIPP conveyed vide their U.O
No.714312017-TSW dated 12.04.2017 as under:

The firm has submitted the details and claimed wastage of raw material as under:-

S.No. Item
descrintion

Wastage for cxport
item no.l

Wastage for export
item no.2

Recommentletl
wastage

l HDPE 6.570/0 6.390/0 As applied for
2 LDPE 32.66% 32.660/0 15%
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tems:

S.No. Item description Quantity recommended
| HDPE Granules 0308K負
つ t-DPE Granules 0 086 Kg

D Master Batch 0 0025 KR

4 Relevant thickness & density Foam Net to net

●   ｀

Based on infonnation furnished by the firm. following nonns are recorltnended:-
Export Item No. : lndustrial Safety Helmet (Ultra Plastic Suspension)

Quantity: I No. (Weight-372.75 grams +l%)

RA concern may take necessary action subject to compliance of other usual conditions.

Case No。 :5/10/84-ALC3/2016 Partv Nanlc:ALOK Mcct No/Date:1/84- Status:
DeferredINDUSTRIES LIヽ 41TED    ALC3/2017

13.042017

HQ File RLA File Lic.No/Date:0310806290 Defer Date:

:01/84/050/00181/AM l7l :0319410401002501AM171 15.07.201 6 t I .05.2017

Decision: Conrrnittee considered the case as per agenda alongwith other relevant papers and noted that tlre

deficiency letter has been issued to the firnt on 08.03.2017 by post to firrnish tlre net content of input in
exporl. individual colttent quantitJ- wise import arrd final product in this case. NC decided to wait for their

reply. The case stands deferred for re-listirrg on I I .05.201 7.

Case No.:28/12/84‐ALC3/2016 Pary NameJPM EXPORTS  Mcet No/Datei1/84-    Status:
PRIVATE LIMITED       ALC3/2017         ‐Deferred

13.04.2017             .

HQ Filc              ‐RLA Filc             Lic No/Datc10210206882 1Defcr Datc:
:01/84/050/00219/AM17/      :02/24/040/00088/AM17/      10,08.2016              11 05.2017

Decision :(3omlnittee co1lsidered the case as per agenda along、 vith other relevant papers and noted that

the derlciency letter has been issued to the rlrln on o7.03 2017 by postto ftlrnish the CAD and CAM ofthe

product in this case.  NC decided to 、vait for their reply   Thc case stands dcferred for re― listi118 0n

ll.05.2017.

Case No,:29/12/84‐ ALC3/2016 Party Nalnc:PRIMO
FASH10NS、

Mect No/Date:1/84-     Status:
ALC3/2017         Deferred
13.04.2017             .

He File RLA File Lic.No/Date:3210077953 Defer Date:

:01/84/050/0 022OlAMl7 t :32124104010001 5/AM I 7/ I I .08.20 I 6 I I .05 '201 7

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that

the application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to ask

the firm to furnish the all items of CAD with specific Style nos alongwith Measurement Chart in this case.

The case stands deferred for re-listing on I L05.2017.

Case No。 :21/12/84-ALC3/2016 Partv Nalnc:LOYAL TEXTILE MectNo/Datc:1/84-
MILLS LTD            ALC3/2017

13042017

HQ File              RLA Filc Lic.No/Date:3510045009 Dcfer Date:

:O1/84/050/00212/AⅣ i17/ :35/24/040/00025/AM17/      17.08.2016 11.05.2017

Decision : Comlnittee considered the case as per agenda alongwith other relevant papers and iloted that

Status:
Deferred

レ レ



the firrn has requested to arnendicharrge of input "Nylon 66" with "Ten Cel A". Comrnittee decided to
referthereqLlesttoTC.Noidafortheircomments. Thecasestandsdeferredforre-listingon 11.05.2017.

Case No.:23/18/84¨ ALC3/2016 Partv Namc:STAN D21 Mcet No/Datcil/84- Status:
DeferredEXPORTS(INDIA)PVT LTD.ALC3/2017

13.04.2017

HQ File RLA File Lic.No/Date:0410162244 Defer Date:
l0 :01/84/0501003041AM171 :0412410401000821AM171 02.09.2016 I 1.05.2017

Decision : Comrnittee considered the case as per agerrda alongwith other relevant papers and noted that
the deficiencv letter has been issued by DIPP on22.12.2016 to the finn to furnish certain information for
examination of the case. No reply received from the firm so far. NC decided to await their reply. The
case stands deferred for re-listing on I l .05.201 7.

Case No.:8/18/84-ALC3/2016 Party Name:VENUS SAFETY Meet No/Date:1/84-    status:
&HEALTH PVT.LTD,     ALC3/2017         Deferred

1304.2017

HQ Filc              RLA File             Lic.No/Datei03 10807808 Deた r Datc:

ll :01/84/050/00289/AM17/      :03/95/040/00207/AM16/      15092016              11 052017

Decision : Conlmittec co■ sidered the case as per agenda along、 vith othcr relcvant papers and 1lotcd that

the derlciency letter has been issued to the nrm on ol.02.2017 through e― inail to fLlrllish thc mantlね ctLlring
process and CAD ofthe product. Reply is not rcccived from thc nrlη o NC dccidcd to、 vait for thcir reply
Thc case stallds deferred for re¨ listing on ll.05.2017.

Case No.:35/20/84‐ALC3/2016 Party Name:J.D.APPARELS  Mcet No/Datc:1/84-    Status:
PVT LTD.            ALC3/2017         1Deferred

13.04.2017

HQ File              RLA File             Lic No/Date:0510399815 Defcr Datc:
12 :01/84/050/00378/AM17/      :05/23/040/00276/AM17/      22.092016              11 052017

Decision : Col■ mittee considcrcd thc casc as per agcnda along、 vith other rclcvant papers and lloted that

the application has bcen referrcd to DC(MSME)and TC,Noida for thcir comments.NC dccidcd to ask

the nrnl to furnish thc l■ anufacturing proccss Of yanl to garmcnts witll stagc、 visc、vastage,rneasuremcnt
‐chart along、 vith (〕 AE)ofthe product in this case. The case stands dcfcrrcd for rc― listing on ll.05.2017.

Partv NalnciORIENT CRAFT Meet No/Datc:1/84-
1ンIMITED              ALC3/2017

13042017

, " HQ File RLA File Lic.No/Date:0510399975 Defer Dare:

'r :01/84/050100369lAMl7l :05l24l040l0}3l1lAMIZl 03.10.2016 11.05.2011

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait for
their comments. The case stands deferred for re-listing on I I .05.2017.

Case No.:26/20/84-

ALC3/2016

Case No.:29/20/84-
IALC3/2016

14

HQ File

:O1/84/050/00372/AM17/

Party Nallle:AMRITT INDIA

ASSOCIATES PRIVATE
LIMITED

RLA Filc

:05/23/040/00090/AM17/

Mcct No/Date:1/84-

ALC3/2017
13.042017

Lic.No/Date:0510399970

03 102016

Status:
Deferred

Status:

Deferred

Dcfcr Datc:

ll.05.2017

シ
整
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Decision : Commiftee considered the case as per agenda alongwith other relevant papers and rroted that
tlre deficiency lefter has been issued to the finn on 08.03.2017 through by post to furnish the justification
of requirement of higlrer wastage in this case. NC decided to wait for their reply. The case stands
def'erred fbr re-listing on I 1.05.201 7.

Case No。 :6/18/84-ALC3/2016 Party NameiPREMIER FINE  Meet No/Date:1/84-
LINENS PRIVATE LIMITED, ALC3/2017

13.04.2017

Status:
Deferred

HQ Filc

15 :01/84/050/00287/AM17/

RLA F‖c               Lic.No/Datci3210077997 Dcfcr Datci
:32/24/040/00021/AM17/      04 10.2016              11 o5.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision: Comrnittee considered tlre case as per agenda alongwith other relevant papers and noted that the
deficiency letter has been issued to the firm on 01.02.2017 through email to fumish the stage wise
wastage. manufacturing flow chart and CAD of all made up of the product. The reply is not received
from the firm so far. NC decided to wait for their reply. The case stands deferred for re-listing on
I I .05.201 7.

Case No.:62/20/84-ALC3/2016 Party Nallle:CONNOISSEUR  Meet No/Date:1/84-
FASH10NS             ALC3/2017

1304.2017

RLA File                Lic No/Datei0410162348 1Defer Datc:
:04/24/040/00114/AM17/      05 10.2016             11.052017

Decision : Contmittee considered the case as per agenda alongwith other relevant papers and rroted that
the application has been referred to DC(MSME) and TC. Noida for their corrrrenrs. NC decided ro ask
the firm to furnish the CAD/CAM. Measurement chaft. Manufacturing process alongwith stage wise
wastageoftheproductinthiscase. Thecasestandsdeferredforre-listingon 11.05.2017.

Case No.:24/20/84¨ ALC3/2016 Par″ Name:ORIENT CRAFT Mcet No/Datc:1/84-
LIMITED              ALC3/2017

13.04.2017

, , HQ File RLA File Lic.No/Date:05 10400059 Defer Date:" :01184/050t003671AM171 :051241040100313/AMl7/ 06.10.2016 11.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC. Noida for their comments. NC decided ro wait
for their comments. The case stands deferred for re-listing on I I .05.201 7.

HQ File

16 :O1/84/050/00405/AM17/

Case No.:30/20/84-ALC3/2016 Partv Naille:ORIENT CRAFT Mcet No/Datci1/84-
LIMITED               ALC3/2017

13.04.2017

Casc No.:33/20/84-ALC3/2016 Pa■ y NameiSIPL TEXTILES  Meet No/Date:1/84-
PVT.LTD             ALC3/2017

19
13.04.2017

RLA F‖ e

, . HQ File RLA File Lic.No/Date:05104001 l0 Def-er Date:
'o :01/84/05OlO0373lAMIZl :05l24l040l0l323lAMlll 17.10.2016 11.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait
for their cornments. The case stands deferred for re-listirrg on I 1.05.2017.

HQ File

ジ
■

5

Lic No/Datci0510400157 Dcfcr Date



:01/84/050/00376/AM17/      :05/24/040/00315/AM17/      19.10.2016 11 052017

Decision : Commiftee considered the case as per agenda alongwith other relevant papers and went throtrgh

the details submitted in this case and observed that the deficiency letter has been issued to the firm on

01.02.2017 through e-rnail to furnish the justification of higher wastage of the product. The reply is not

received frorn the firm. NC decided to wait for their reply. The case stands deferred for re-listing on

1r.05.20r7.

Case No.: 16120184-ALC3l20l6 Partv Narne:SUPREME Meet No/Datc:1/84- Status:
ApprovedNONWOVEN INDUSTRIES  ALC3/2017

PVT LTD             13.04.2017

HQ File               RLA F‖e              Lic.No/Datc:0310808585
:O1/84/050/00359/´ 、M17/      :03/95/040/00553//へ M!7/      20.10.2016

Decision : The Col■ linittee considered the case as per agenda alongwith other relevant papers and 、vent

through the details submitted in this case.Accordingly,Committec a■ er delibcrations dccided to ratiャ

thc Advance Authorization issued in this casc as per、 vritten comments of DIPP convcycd vidc their U O

No7/42/2017-TSW dated 06.04 2017 as undcri

Export itern:Articlc madc of Nonヽ /ovcn Fabric(PolyCSter)namcly F‖ ter Bags of Polycstcr non Woven

Fabric

Quantity:2709.290Kg
illlport itcm:Polyestcr Staplc Fibrc

Quantly:3‖ 6 Kg
RA conccrn may takc neccssary action suliect tO COinpliancc ofother usual conditions

Case No。 :22/20/84-ALC3/2016 Party Namc:PINNACLE     Mcct No/Date:1/84-    Status:
CLOTHING CO,         ALC3/2017         Deferred

1304.2017

HQ File              RLA F‖ c             Lic.No/Date:0510400240 Dcfer Date:

21 :O1/84/050/00365/AⅣ
i17/      :05/24/040/00348/Aヽ 417/      24.10.2016              11 052017

Decision:Conllllittce considercd thc casc as pcr agenda alongv′ it1l otllcr relcva:lt papers and、 vcnt through

the deta‖ s sublllitted iln this casc and obscrved that thc deflciellcy letter has bcen issued to the flrm on

‐01.02.2017 through c―man to furnish the CAE),Justiflcation of fabric rcquirelllcnt of thc prodLICt. The

rcply is■ot rcceived frolll thc flrln so far.  NC dccidcd to、 vait for thcir reply.  Thc casc stands dcfcrrcd

br rc― listing on ll.05.2017.

Mcct No/Date:1/84-     Status:

ALC3/2017          Deferred
13042017

He File RLA File Lic.No/Date:0810138963 Defer Date:

.,., :oitl+t05oto031gtAMtlt :0lll4l040l0o291lAMlzt 25.10.2016 11.05'2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that

the application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to ask

the firm to appear before NC on 13.04.2017 to explain their case alongwith photograph of manufacturing

process and siage wise wastage of the product in this case. The case stands deferred for re-listing on

r1.05.2017.

Case No.:36/20/84-ALC3/2016.Party Name:ARVIND
LIヽ41TED

Case No.:5/16/84-ALC3/2016 Party Nainc:BUILDMET
FIBRES PVT LTD、

HQ Filc RLA Filc

Mcet No/Date:1/84-

ALC3/2017
13.04.2017

Lic No/Datc:0710110601  Dcfcr Datc:

Status:
Deferred

つ

´
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:01/841050/o0279tAM17 t :07 /24/040/oo234rAMr7 r 28.to.2ot 6 , .05.20 r 7Decision : committee considered the case as per agenda and observed that the hard copy of theapplication has not yet received from RA. Bangalore. Nt a".iJ"a to call the three seiof application fromRA' Bangalore. The case stands deferred for re-risting on r r.05.20r7.

Case No.:21/20/84-ALC3/2016 Pa島
ジNameJIVA DESIGNS  Mcet No/Datei1/84-
(P)LTD、 ALC3/2017

13.04.2017

Status:
Deferred

HQ File RLA Fite
24 :0tt84t0s0t00364tAMt7t :05t23t040t003s0tAMti/ iriiilfl?':o510400316 ?iiTi;l;

Decision : committee considered the case as pel agenda alongwith other relevant papers and went throughthe details submitted in this case and observed th"at the a.n'"i.n.y retter has been issued to the firm on0l'02'2017 to ftrrnish the cAD of the product. Reply is,.,ot re.eiuld f.on. the firm so far. NC decided towait for their repry. The case srands deferred for re-risting o,r l I .os.zot z.

Case NO.:23/22/84-ALC3/2016 Party Nalnc:FRONTIER

PROTECTIvEヽVEAR
PRIVATE LIMITED

Mcet No/Date:1/84-     lstatus:

ALC3/2017          Deferred
i3042017

25113晶児5υ0042ツAM17 跳規liν 0014νAM17 冒:ぶ鰍管α021020刊引キ謄齢;
善静勲梅選薔1覧鸞∬]|』嬌T鰐鼎lL:署Ⅷ棚腎棚
Case No。 :11,1/84-ALむ 0/26iラ |五1,ヽ a品8:SiAHI Ёk}6良十slMきさi、。′bムt`:1/84‐    ISiム It`:PVT.LTD ALC3/2017         1Deferred

13042017
2613Л嫁5νOo53aAM17  鷺尤」:;5ЮOo3νAM17  冒:ぶ翻υ

α倒0400403P湘
.卵|;

昔襟1淋1零I蝋櫛鰤轍蠣1鮮謂柵・RS肌器Ⅷ
鉢
…
畑 仏 Кtt L・ 烏¨ 面 L,統■

翻 ∵

準
臨 :

FIBRES PvT LTE

2719脚
:5νOo29yAM17 1税 jliν

0025νAMIフ  男L学鰍υα0710Ho678‐キ富.孵;‐
智1聯lMsPlt糧橘

d認
風獣 Ta思1響年∬tttξttsTLT ttR街棚

Case No.:50 /20/84-ALC3/2016 party Narne:HICH
PERFORMANCE TEXTILES
PVT.LTD.

RLA Filc

:05/23/040/oo356/AM17/

Mect No/Datci1/84-

ALC3/2017
13042017

Status:
Deferred

HQ Filc

:01/84/050/Oo393/AM17/ 易ず洲Tα
0510400451 T橿

孵;

28
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Decision : Commiftee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DIPP for their comments. NC decided to ask the firrn to furnislr the
rletcontentofeachiternsolexpoftinthiscase. Thecasestandsdeferredforre-listingon 11.05.2017.

29器晶児50Ю044ンAM17

Case No.:37/22/84-ALC3/2016 Party Namc:SURYA

TEXTECH.
Mect No/Datc:1/84-

ALC3/2017
13.04.2017

RLA F‖c               Lic.No/Datei2210015599 Defcr Datc:
:22/24/040/00077/AM17/      24 11 2016              1l o5 2017

Status:
Deferred

RLA F‖e               Lic No/Date:0210207157 Defcr Datc:
:02/24/040/00164/AM17/      25 11 2016              11.o5.2017

Status:
Deferred

RLA F‖ e              Lic.No/Date:0510400481 Dcfcr Datc:
:05/28/095/00042/AM17/     25 11.2016             11o52017

Status:
Deferred

RLA Filc               Lic.No/Date:0310809395 Defer Date:
:03/95/040/00646/AM17/      2911.2016             11.o5.2017

Meet No/Date:1/84-

ALC3/2017
13.04.2017

Status:
f)eferred

Status:
Deferred

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the applicatiorr has been referred to DC(MSME) and TC. Noida and DIPP for iheir commenrs. NC
decidedtowaitfortheircomments. Thecasestandsdeferredforre-listingon 11.05.2017.

Case No。 :29/22/84‐ALC3/2016 Party Name:AMRIT       Mcet No/Datei1/84-
EXPORTS PVT LTD      ALC3/2017

13042017

HQ File

:01/84/050/00435/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida for their comment;. NC decided to ask
tlre firm to firrnish the CAD/CAM. Measurement Chart alongwith stage wise wastage in this case. The
case stands deferred for re-listing on I I .05.201 7.

Case No。 :18/1/84-ALC3/2017 Party Name:SHAHI EXPORTS Mect No/Date:1/84-

PVT.LTD             ALC3/2017
13.04.2017

31 111)i[|):50/00535/AM17/

Decision : Commiftee considered the case as per agenda alongwith other relevant papers and noted that
the application lras been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait
for their comments. The case stands deferred for re-listing on I 1.05.20r7.

Case No。 :6/22/84-ALC3/2016 Party Name:TECHFAB     Mcet No/Date:1/84‐

(INDIA)INDUSTRIES LTD  ALC3/2017
1304.2017

HQ File

32 :O1/84/050/00412/AM17/

33 Hg nir"
:0 I I 84 I 050 I 004281 AMI 1 I

Case No.:22/22/84-ALC3/2016 Partv Na:nc:AMRIT

EXPORTS PVT LTD

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida and DIPP for their comments. NC
decided to ask the firm to furnish the net content of each items in exports in this case. The case stands
deferred for re-listing on I I .05.20 I 7.

RLA F‖ c
:02/24/040/00168/AM17/

Lic.No/Datc:0210207159 Dcfcr Datc:

30.l12016             11.052017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that

レ ■
8
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the application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to askthe firm to furnish the CAD/CAM, Measurement Chart alongwith stage wise wastage in this case. The
case stands deferred for re-listing on I I .05.201 7.

Case No.:53/20/84-ALC3/2016 Party Nalnc:N00RVEER    Mect No/Datc:1/84-

CREAT10NS PVT LTD    ALC3/2017
13.04.2017

HQ Filc RLA File

Status:
Approved

Status:
Deferred

Status:
Deferred

34 :01/84/050/00396/AM17/      :o5/24/040/00424/AM17/
Lic.NO/Datc:05!0400550
30112016

職魁::鷲よ:∬T,罵・徹∫鷺TsT黒ま::li:
lpliance ofother LiSual cOnditions.

case No.:51 /20/84-ALC3/2016 party Name: SHAHI EXpoRTS Meet No/Da te: l lg4-
PVT. LTD. ALC3I2OI1

13.04.2011

is 19,Iif RLA File Lic.No/Date:05 10400555 Defer Date:-- :01/84t050l00394tAMtir :05t24/040t0o4t2tAMIZ/ 30.11.20t6 11.05.2017
Decision : committee corrsidered the case as per agerrda alongwith other relevant papers and noted thatthe application has been referred to DC(MSME) anJrc. Noida for tlreir comments. NC decided to waitfor their colrments. The case stands deferred for re-ristirrg on r r.05.20r7.

Case No。 :54/20/84-ALC3/2016 Party NamciSHAHI EXPORTS Meet No/Date:1/84-

PVT LTD ALC3/2017
13.04.2017

36111):1サ
:50/00397/AM17/

RLA F‖ c              Lic.No/Datc:05!0400554 1b`fer Date:
:05/24/040/00404/AM17/   30H.2016        11.052017

DecisiOn : COnllllittec cOnsidered the case as pcr agenda a10ng、
vith Other rclevant papers and noted that

the applicatiOn has bcen rcferred tO DC(MsME)and TC,Noida for their cOmmcnts,NC decided tO wait

br thcir cOnllllcnts. The case stands dcfcrrcd for rc_listing on ll o5 2017.

37
HQ File RLA F‖ e
:01/84/050/00404/AM17/ :04/24/040/00156/AM17/ Ol.12.2016

Case No。 :20/1/84-ALC3/2017 Party NamciSHAHI EXPORTS Meet No/Datel1/84-

PVT.LTD. ALC3/2017
!304.2017

38 HQ Filc RLA F‖ c Lic No/Date:0510400565 Dcfcr Datc
:01/84/050/Oo537/AMi7/ :05/28/095/00046/AM17/ Ol.122016 l1 05.2017

Case No.:61/20/84-ALC3/2016 Patty Namc:LINK UP

TEXTILES LIMITED
Mcet No/Datc:1/84-     lstatus:

ALC3/2017         1Deferred
i3.04.2017             .

Lic No/Date:0410162530 ‐Defer Datc:

l1052017

Status:
Deferred

Decision : committee considered tlre case as.per agenda alongwith other relevant papers and observed thatfirm has been requested to furnish the sketclr. cnolcnu uid,r.urrrement chart of the product in thiscase. The case stands deferred for re_listing on I I .05.201 7.

Decision : COlllinittcc cOnsidercd thc casc as per agenda a10ng、
vith Othcr rclevant papers and notcd that

thc applicatiOn has becn refcrrcd tO DC(MsME)and TC,Noida for their cOlη
mcnts. The case stands

ツ
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dcfcrred for re― listing on il.05.2017.

Case No.:59/20/84‐ALC3/2016 Party Name:EXEL        Mcet No/Date:1/84-    Status:
SOURCING COMPANY,    ALC3/2017         Deferred

i3.04.2017

HQ Filc RLA F‖ c Lic.No/Date:3210078045 Defer Date:
:O1/84/050/00402/AM17/      :32/24/040/00029/AM17/      02.122016              11o52017

Decision:Co11llllittec considcrcd thc case as per agcnda alongwitll othcr rclevant papers and obscrvcd that

rlrm has bccn rcqLleStCd to fur:lisll thc sketch,CAD/CAM alld illeasuremellt cllart Of the product in t1lis

casc. Thc casc stands dcた rrcd for rc― listing on ll.05.2017.

Mcct No/Date:1/84-

ALC3/2017
13_042017

HQ File RLA File Lic.No/Date:0210207182 Dcfer Date:
:01/84/050/00431/AM17/      :02/24/040/00178/AMi7/      .07.122016

11.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the deficienc}'letter issued by DIPP on 15.02.2017 to the firm to furnish cefiain infbrmation. No repliz
received front the firrn. NC decided to wait for their reply. Tlre case stands deferred for re-listing onll .05.201 7.

Case No.:58/20/84‐ALC3/2016 Party NameJAI COTTON    Mcet No/Datc:1/84-    status:

ALC3/2017        1Deferred
13.042017

HQ File RLA Filc Lic.No/Datc:3210078047 1Defcr Datcl
41 :O1/84/050/00401/AM17/      :32/24/040/00030/AM17/ 0712.2016 l1 052017

Case No.:25/22/84-ALC3/2016 Party Namc:EDCONS

EXPORTS(P)LTD

Case No.:27/22/84‐ALC3/2016 Party Name:ORIENT CRAFT Mcet No/Date:1/84-
LIMITED ALC3/20!7

13.04.2017

HQ File RLA File Lic.No/Datc105!0400683 Dcfcr Date:
:01/84/050/00433/AM17/      :o5/24/040/00413/AM17/

08.12.2016 ll.05.2017

Status:
Deferred

Status:
Deferretl

Status:
Deferred

l島灘::IE;里 1よ1:l里1:::1よ i∫i::綿lT:lttndaalongwithdherrelcvantpapcrsandnoに d tha

猟
:ギ]i:‖

rT『
:暴::=ミi:11イトl「ギ‖∬l猶

):i選 il=『温1111:Wi‖ 1認ⅧII鷲き,生1ヨli:IT11悪
n 11 05.2017.

42

Decision : Committee considered the case l:!"r" agenda alorrgwith other relevant papers and noted tlratthe application has been referred to DC(MSMEI anJ rc, Noida' for their comments. NC decided to waitfor their comments. The case stands deferred for re-listing on I 1.05.2017.

case No.:31 122184-ALC3r20r6 party Name:oRlENT cRAFT Meet No/Date: I/g4-LIMITED ALC3/}OI]
t3.04.20t7

事撫 :熙宰 掘 鋼 事な電咄:需疵鷹漁f謄漱 漱)‐ listing on!l o5.2017.
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Case No.:18/22/84-ALC3/2016 Party Name:RADIANT

EXPORTS
Mect No/Datc:1/84-

ALC3/2017
13.04.2017

RLA Filc               Lic No/Date:0510400715 1Defer Datei
:05/24/040/00450/AM17/      13 12.2016              1l o5 2017

Status:
Deferred

Status:
Deferred

HQ File

44 :01/84/050/00424/AM17/

HQ File

45 :O1/84/050/00421/AM17/

R:C暑:静
j見
:InIIξ

eb::ISl亀

:』:よlliTl』ふξit'農:1薔ζ
commcnts  NC dccided to wait for their cOlllmcnts

11.05.2017.

Case No.:15/22/84-ALC3/2016 Party Namc:ALPINE

APPARELS PVT LTD

alongwith other relevant papers and noted that
sent to DC(MSME) and TC. Noida for their

The case stands deferred for re-listing on

Meet No/Date: l/84- Status:
ALC3l20l7 Deferred
t3.04.2017

RLA F‖c              ‐Lic No/Datc:0510400798 Defer Date:
:05/23/040/00428/AM17/      14 12.20!6              11.o520!7

Decision : Comnrittee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida for their comnrenrs. NC decided to ask
the firm to furnish the CAD/CAM, Measurement Chart alongwith Sketch in this case. The case stands
deferred for re-listing on I I .05.201 7.

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments. NC decided to wait for their comments. The
case stands deferred for re-listing on I I .05,2017.

Case No.:34/22/84-ALC3/2016 Party Name:KANPUR

PLASTIPACK LTD

HQ File

:O1/84/050/00440/AM17/

Meet No/Date:1/84-

ALC3/2017
1304.2017

RLA File               Lic.No/Datei0610038507 Defcr Datc:
:06/24/040/00029/AM17/     120.12.2016             11.o52017

Status:
Deferred

RLA F‖ e               Lic.No/Datc:0510400895 1Defcr Date:
:05/23/040/00454/AM17/      21 12.2016              11.o5.2017

Status:
Approved

RLA Filc               Lic.No/Datci0710 110830
:07/24/040/00267/AM17/     22.12.2016

Case No。 :26/22/84-ALC3/2016 Party NameJIVA DESIGNS  Mect No/Date:1/84-

(P)LTD.,               ALC3/2017
13.04.2017

HQ File

471:01/84/050/00432/AM17/

Decision : Committee considered tlre case as per agenda alongwith other relevant papers and loted that
the application has been ref-erred to DC(MSME) and TC. Noida for their commenti. NC decided to ask
the firm to furnish the CAD/CAM. Measurement Chart alongwith Sketch in this case. The case stands
deferred for re-listing on I 1.05.2017.

Case No.:23/1/84-ALC3/2017 Party Name:MULBERRY   ‐Mcet No/Date:1/84-
SILKS LIMITED         ALC3/2017

13.04.2017

侶13晶児5υ∞∞ンAM W
Decision :Colllmittcc considcrcd thc casc as per agcnda alo1lgwith othcr rclevant papers and decidcd tO

rati″ thC nOrms on Repeat basis with AA No.0710104426 dated 23 05.2014 which was dccided by NC in

its Meeting No.4/84 dated 10.07.2014.

ジ



RA concern may take necessary action subject to compliance of other usual conditions.

Case No.:7/22184-ALC3/2016 Party Name:RICHA & CO Meet No/Dare: l/84- Starus:
ALC3l20l7 Deferred
13.04.2017

,o HQ File RLA File Lic.No/Date:0510400978 Defer Dare:":01t841050/004l3lAM17l :05t24t040t004i6tAM]IZt 28.12.2016 n.0s.2017
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the reply of the deficiency letter sent to the firrn on 07.03.2017 received on 11.04.2017 and sent to TC.
Noida for comments. The case stands deferred for re-listing on I I .05.201 7.

Case No.:28122184- Party Name:PINNACLE Meet Noi Dare: l/84- Status:
ALC3l20l6 CLOTHING co.. ALc3tzot't Deferred

13.04.2017

,n HQ File RLA File Lic.No/Date:0510400973 Defer Date:-- :0lt84l050t00434tAMl7t :05124t040t00466tAMfit 28.t2.2016 11.05.20r7
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
firm was requested to furnislr the justification for higher wastage. Reply of the firm received and
examined. The case stands deferred for re-listing on I 1.05.2017.

Case No.:39122184-ALC3t20l6 Party Name:FLEXITUFF Meet No/Date: l/84- Status:
INTERNATIONAL LTD ALC3t20t7 Approved

13.04.2017

HQ File RLA File Lic.No/Date: I I 1002825 t

,, :01 t84l050l00445lAMl7l :111241040t00003iAM l7l 30.t2.2016
Decision : The Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. Accordingly. Committee after deliberations decided to ratify
the Advance Authorization as applied for import product I and as per General Packing Policy for imporl
Items o. 2.

RA concern may take necessary action subject to compliance of other usualconditions.

'Case No.:35t22184-ALC3l20l6 Party Name:RAHMAN Meet No/Date:t/84- Status:
INDUSTRIES LTD ALC3l20t1 Approved

13.04.20t7

HQ File RLA Fite Lic.No/Date:06t003g523
:01/84/050/0044llAMl7l :061241040100033/AM l7l 02.0t.201j
Decision : The Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. Accordingly, Committee after deliberations decided to ratify
the Advance Authorization issued in this case as per written comments of DIPP conveyed vide their U.O

52 No.l ll t t20l 7-TSW dated I 2.04.2017 as under :

Export Itenr: Gents shoes with upper composition leather & PU sole (weight of sole 850gms (40,000 pairs)
Quantity : I pair

S.No. Imnort ltem Quantity
l Sl"nthetic lining 1.75 Sq.foot
つ Thermoplastic Sheets for ( I ) counter 0014 Sq mt_

Sheet for makins insole 0.05 Sq.lllt.

4. Tlrermoplastic cement rod (Polyester) 0.01l Kg

ウ

`   
・・
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Polyol 0.515 Kg
6 Isocynate 038335K庶
7 Catalyst 0.04505K只
8. Pigment Paste 0.02635 Kg
9 Release Agent 0.03825K負
10 Toe caps (composite) Net to net

Microfibre leather / synthetic leather Net to net
RA cOnccrn mav take necessav action suttcct tO COmpliancc ofOthcr usual conditions.

Case No.:14/22/84-ALC3/2016 Party Name:PK.OVERSEAS  Meet No/Datei1/84-

ALC3/2017
13.04.2017

HQ File Rlン A File Lic.No/Date:0510401065 1Dcfcr Datc:
:01/84/050/00420/AM17/      :05/24/040/00488/AM17/      103.O12017 11.05.2017

Decision: Committee considered the case as per agenda alongwith other relevant papers and noted that the
application has been referred to DIPP for their comments as per NC decision. The case stands deferred
for re-listing on I I .05.201 7

Case No。 :36/22/84…ALC3/2016 Pa“y Name:THREADS     Meet No/Datci1/84-    status:

(INDIA)LIMITED       ALC3/2017        Deferred
13.042017

HQ File RLA Filc Lic No/Datc:0610038524 Dcた r Datci
:O1/84/050/00442/AM17/      :06/24/040/00034/AM17/      03.Ol.2017 ll.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DIPP for their comments. NC decided to wait for their comments.
The case stands deferred for re-listing on I L05.201 7.

Case No.:38/22/84-ALC3/2016 Party Nalllc:FLEXITUFF    Mcct No/Datcil/84-    Status:

INTERNATIONAL LTD    ALC3/2017         Approved
13042017

HQ Filc RLA F‖ e Lic.No/Datc:1l10028253      4 ,

.. :0118410501004441AM171 :lll24l040l00004lAMl7l 04.01.2017 .))
Decision : The Committee considered the case as per agenda alongwith other relevant papers and went
through the details submitted in this case. Accordingly. Committee after deliberations decided to ratify
the Advance Authorization as applied for irnport product I and as per General Packing Policy for import
Items o. 2.

RA concern may take necessary action subject to compliance of other usual conditions.

Status:
Deferred

Status:
Deferred

54

Case No.:11/22/84-ALC3/2016 Party Namc:GAURAV
INTERNATIONAL

Mcct No/Datei1/84-

ALC3/2017
13.04.2017

56
HQ Filc RLA F‖ c Lic.No/Datc:0510401086  Dcfer Datc:

:01/84/050/00417/AM17/      :05/23/040/00486/AM17/      ,04.01.2017 ,l1 052017

Decision: Committee considered the case ui p", agenda alongwith other relevant papers and noted that
the application has been referred to DIPP for their comments. NC decided to wait for their comments.
The case stands deferred for re-listing on | 1.05.2017.

57 Case No.:10/22184-ALC3l20l6 Party Name:RICHA & CO Meet No/Date:l/84- Status:

シ
ĺSi:≧【〔「

ァ
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HQ File

:01/84/050/00416/AM17/

ALC3/2017
13.04.2017

Deferred

RLA Filc               Lic.No/Datc:0510401095 'Dcfer Datc:
:05/24/040/00500/AM17/      05.012017              11.05.2017

Status:
Deferred

RLA File              ‐Lic.No/Datc:0510401266 1Defer Date:
:05/24/040/00521/AⅣ 117/     ‐12.Ol.2017             11.05.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait
for their comments. The case stands deferred for re-listing on I L05.201 7.

Case No.:22/1/84‐ ALC3/2017 Party Namc:RICHA&CO   Meet No/Date:1/84-
ALC3/2017
1304.2017

58器晶児5ν0000ν AMlν
Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC. Noida for their comments. NC decided to wait
for their comments. The case stands deferred for re-listing on I 1.05.2017.

Case No。 :11/1/84-ALC3/2017 Party Namc:GAURAV
INTERNAT10NAL

HQ Filc

:O1/84/050/00528/A～ l17/

Mcet No/Date:1/84-

ALC3/2017
13.04.2017

Status:
Deferred

Decision : Cornmittee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait
for their comments. The case stands deferred for re-listing on I 1.05.2017.

RLA F‖ c              Lic.No/Datc:0510401325 Dcfcr Datc:
:05/23/040/00495/AM17/      17.01.2017              11 05.2017

Status:
Approved

Status:
Deferred

Status:
Deferred

Case No.:14/1/84-ALC3/2017 Panv Namc:RICHA&CO   ‐Mcct No/Datc:1/84-

HQ File RLA Filc

ALC3/2017
13.04.2017

Lic No/Datc:0510401328
:01/84/050/0053 I /AM I 7/ :0512410401005261AMt71 l7 .01 .20t1

Decision : Committee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case. Accordinglv, Committee decided to ratify the norms in respect of the
Advance Authorisation issued in this case as applied for.
RA concern may take necessary action subject to compliance of other usual conditions.

61

Case No.:12/1/84-ALC3/2017 Party Namc:PINNACLE    Mcet No/Datci1/84‐

CLOTHING CO.,        ALC3/2017
13.04.2017

HQ File RLA F‖ c Lic No/Date:0510401345   Defer Datc:
:01/84/050/00529/AM17/      :05/24/040/00530/Aル l17/      19.Ol.2017 1105.2017

Decision : Committee corrsidered the case as per agenda and observed that the hard copy of ttre apptication
has not yet received from RA, Bangalore. NC decided to call the three set of application from CLA.
Delhi. The case stands deferred for re-listing on I I .05.201 7.

Case No.:16/1/84-ALC3/2017 Party Name:PINNACLE    Meet No/Datei1/84-
62                    cLOTHING CO、         ALC3/2017

13.04.2017

14
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HQ Filc

:O1/84/050/00533/AM17/

HQ File

63 :01/84/050/00526/AM17/

Mect No/Datc:1/84-

ALC3/2017
13.04.2017

RLA F‖c              Lic.No/Date:5210042!54
:52/24/040/00069/AM17/      27.Ol.2017

RLA F‖c              Lic.No/Datc:0510401344 Defcr Date:
:05/24/040/00529/AM17/      19.01.2017              11.o5.2017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC. Noida for their comments. The comments of TA
is awaited. The case stands deferred for re-listing on I 1.05.2017.

Case No.:9/l/84-ALC3l20l7 Parry Narne:H. R. FAB Status:
Approved

Decision : Committee considered the case as per agenda alongwith other relevant papers and went through
the details subrnitted in this case. Accordingly. Cornminee decided to ratify the norms in respect of the
Advance Authorisation issued in this case by ailowing 5oZ wastage on net content in the export product.
RA concern may take necessary action subject to compliance of other usual conditions.

Case No.: l5lll84-ALc3l20l7 Party Name:SHOREWALA Meer No/Date:1g4- Status:
GLOBAL INDUSTRIES ALC3tzOt7 Deferred
PVT.LTD..( FORMERLY 13.04.2017

o, HQ File RLA File Lic.No/Date:05 t0401395 Defer Date:oa :01/84/050/00532tAMtlt :05t24/040t0o534tAMtlt 27.01.2017 I 1.05.2017
Decision : commiftee considered the caie as per agenda alongwith other relevant papers and noted thatthe application has been referred to DC(MSIvIE) ari TC, Noiia for their commenrs. NC decided to waitfor their comments. The case stands deferred ior re-risting on r r.05.20r7.

Case No.:17/1/84-ALC3/2017 Party Name:RICHA&CO   Mcet No/Date:1/84-

‘
υ

HQ File

ALC3/2017
13.04.2017

RLA F‖ c Lic.No/Datc:0510401405 ‐Defer Datc:
30012017             11.05.2017

:01/84/050/00534/AM17/ 105/24/040/Oo548/AM17/

Decision: committee considered the case I1rer agenda alongwith other relevant papers and noted thatthe application has been referred to DC(MSIr4E; anJ rc, Noida' for their comments. NC decided to wairfor their comments. The case stands deferred for re-risting on r r .05.20 r 7.

case No.:3/ ll84-ALC3/20|7 parry Name:oRlENT c RA FT Meet No/Dare: I /g4-
LIMITED ALC3I2OIl

13.04.2017

6619晶嫁5ν0052υAM17  1:がliν 0054νAM17 留ず究彎
α0510401433R驚

1嶽,

善継:熙等∬椰 鋼 濾青識霊翼籠霊潔1鳴咄驚漱〕―listing on ll o5.2017.

Case No,:1/1/84-ALC3/2017  Pa“ v NameiORIENT

Status:
Deferred

Status:
Deferred

HQ File

:01/84/050/00518/AM17/ :05/24/040/00550/AⅣl17/

FASH10N EXPORTS(IN DIA)
PVT.LTD.

RLA File

Mcet No/Datei1/84_     status:
‐ALC3/2017         1Deferred
13042017            1

Li81ヽ 67b五お1031046i43ラ  Defer 5itぎ :
02.02.2017              11.052017

67
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Decision : Committee considered the case as per agenda alongwith other relevant papers arrd noted that
the application has been referred to DC(MSME) and TC. Noida for their commenrs. NC decided to wait
for their comments. The case stands deferred for re-listing on I I .05.2017.

Case No.:2/1/84… ALC3/2017  Party Name:GAURAV
INTERNATIONAL

HQ File

101/84/050/00519/AM17/

Case No.:5/1/84-ALC3/2017 Pa“ y Name:GAURAV
INTERNAT10NAL

RLA File              .Lic.No/Datei0510401499 ‐Defer Datc:
:05/23/040/00529/AM17/      03.02.2017              11.052017

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida for their comn'rents. NC decided to wait
for their comments. The case stands deferred for re-listing on r r.05.2017.

Case No.: l0lt/84-ALc3l20l7 Party Name:HIGH νleet No/Datc:1/84-

PERFORMANCE TEXTILES IALC3/2017
PVT.LTD              13.04.2017

HQ File RLA File Lic.No/Date:05 10401497 Defer Date:
:01/84/050/00527lAMll I :05t23t040t0o525tAMt7t 03.02.201i t I .05.20 I 7

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DIPP for their comments. NC decided to awalt ih"i, .or*.nts and
defer the case. The case stands deferred for re-risting on I 1.05.2017.

Meet No/Date:1/84-

ALC3/2017
1304.2017

Status:
Deferred

Status:
f)eferred

Status:
Approved

Status:
Deferretl

HQ Filc

70 :01/84/050/00522/AM17/

Mect No/Date:1/84-

ALC3/2017
13042017

RLA Filc              lLic No/Datc:0510401601
:05/23/040/00540/AM17/      10.o2.2017

庶魁∬糧:∬T』尋1穐
pl鳳
ギ1軍∬脚i[

lpliance of Ot1lcr usual conditions.

刊13屁掲50/00鯰 yAM冊

Case No.:6/1/84¨ ALC3/2017  Palty Nalllc:GAURAV
INTERNATIONAL

Mect No/Datci1/84-

ALC3/2017
13.04.2017

RLA File               ‐Lic.No/Date:0510401636 1Defer Datc:
:05/23/040/00543/AM17/      14.02.2017              11.o52017

Status:
Deferred

RLA Filc                Lic.No/Datc:0510401635 1DcferDatci
:05/24/040/00579/AM17/      14.02.2017              11.o52017

Decision : Comrnittee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noida for their comments. NC decided to wait
for their comments. The case stands deferrecl for re-listing on I I .05.201 7.

case No.:1311/84-ALCll20l7,paftyName:pEARLGLOBAL Meer No/Dare: l/g4-
INDUSTRIES LIMITED ALC3I2OI7

13.04.2011
72 HQ Filc

i01/84/050/00530/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the application has been referred to DC(MSME) and TC, Noidi for their comments. NC decided to wair

レ
″∫it2【ξ「
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for their comments. The case stands deferred for re-listing on I 1.05.2017.

Case No.:8/1/84-ALC3/2017  Party Name:FASH10N
ACCESSORIES

Status:
Deferred

73 11)iFI):50/00525/AM17/

Mcet No/Datc:1/84-

ALC3/2017
1304.2017

RLA File              Lic.No/Date:0510401661 1Defer DatcI
:05/23/040/00541/AM17/      15.02.2017              11.05.2017

Status:
Approved

RLA Filc              Lic No/Datc:0510401728
:05/23/040/00555/AM17/      20.02.2017

Status:
Rejected

Status:
Deferred

papers and noted that
The comments of TA

Decision : Committee considered the case as per agenda alongwith other relevant papers and noted that
the applicatiorr has been referred to TC. Noida for their comments. NC decided to wait for their
comments. The case stands deferred for re-listing on I I .05.201 7.

Case No。 :7/1/84-ALC3/2017  Party Namc:GAURAV     IMcct No/Date:1/84-
INTERNAT10NAL       ALC3/2017

13.04.2017

HQ Filc

74‐ :O1/84/050/00524/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and went through
the details submitted in this case. Accordingly, Committee decided to ratify thenorms in respect of t[e
Advance Authorisation issued in this case as applied for.
RA concern may take necessary action subject to compliance of other usual conditions.

75

Case No.:4/1/84-ALC3/2017  Party Na:lle:MEHTA STONE Mcct No/Date:1/84-

CONSORTIUM         IALC3/2017
:13.04.2017

HQ Filc RLA File Lic.No/Datc:0510401793

27.022017:01/84/050/00521/AM17/      :o5/24/040/00563/AM17/

l『琺:1ぽ18°品TTti:電器協∬LT』ll電∬¶翼譜
hα
ttl譜織i:::C濾 ]撃∬寵

case RA concenl may take necessary ac10n suttecttO COmpliance ofother usual conditiOns.

Case No.:21/1/84-ALC3/2017 1Party Namc:AVATAAR    
‐Mcet No/Date:1/84-    status:

IHOME FASHION PRIVATE .ALC3/2017        1Deferred
LIMITED 13.042017

76 lalil: RLA File Lic.No/Date:3210078t25 Defer Date:
:0 1/84/050/0000 1/AM l 8/ :3212410401000401 AM171 1 5.03.20 1 7 n .05.201 7
Decision: Committee considered the case as peragenda and observed that the hard copy of the application
has not yet received from RA. Bangalore. NC decided to call the three set of application from RA.
coimbatore. The case stands deferred for re-listing on I I .05.20r7.

Case No.:25/1/84-ALC3/2017 Party Name:PINNACLE    IMcct No/Date:1/84-

ICLOTHING CO.、         ALC3/2017
13.04.2017

7719屁掲50Ю000シAMlン  λ:がliOЮ0007AMIツ  :::ど鰍γα0510402195 1T樹.孵;
Decision: Commiftee ionsidered the case as per agenda alongwith other relevalt
the application has been referred to DC(MSME) and TC. Noida for rheir comments.
is awaited. The case stands deferred for re-listing on I I.05.2017.
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(78)

Case No.I M/s Radnik Exports. New Delhi

NC Meeting No. 0l/AM I 8 dated I 3.04.2017 F.No.01/84/171/00309/AM17/DES― V
RA F.No.05/27/039/00021/AM― 14 Dt.28.10.2013 Annual Advance Authorisation No.0510370188 dt

Ol l1 2013

Fixation of norms fbr the export product - Ladies Blouse with
mauufactured out of 100% viscose woven dyed fabric. width 56".
Advance Authorization No.0510370188 dated 0l.l 1.2013

tightening at bottom (Style JT-125).
GSM 78+i-ljYo in respect of Annual

Decision: Committee considered the case as per agenda alorrgwith other relevant papers and went through the
detailssubrnittedinthiscaseandobservedthatthefirmhasrequestedon l0.03.20l7forfixationofnormsin
respect of Annual Advance Authorization No.0510370188 dated 01.11.2013. Accordingly. NC decided to
ratif.v-, the nonls in respect of tlre Advance Authorisation issued in this case as applied for as per CAD/CAM
and other details provided by the 輌rm.GSM should match in irnporl and export.
RA concern ma1'take necessa action sub t to conrpliance of other usual conditions.

(79)

(80)

」

Case No.2 M/s Radnik Exports. New Delhi
NC Ⅳlceting No.O1/AM 18 dated 13 04.2017 F No01/84/171/00308/AMi7/DES―V
RA F.No 05/27/039/00021/AM-14 Dt28.10.2013 Annual Advancc AuthorisatiOn No.0510370188 dt

Ol.Il.2013
Fixatiorr of norms for the export product - Ladies Blouse with tighterring at Uonoin 1St1le:f--fXy.
manufactured out of 100% viscose woven dyed fabric, width 53". GSM '71+l-l0oh in respect of Annual
Advance Authorization No. 05 103701 88 dared 0l .l I .2013.
Decision: C"*
details subrnitted in tlris case and observed that the firm has requested on 10.03.2017 for fixation of norms in
respect of Annual Advance Authorization No.0510370188 dated 01.11.2013. Accordingly, NC decided to
ratify the norms in respect of the Advance Authorisation issued in this case as applied foias per CADiCAM
and other details provided by the firrn.
GSM should match in import and export.
RA concern may take necessary action subject to compliance of other usual conditions.

Case No.3 M/s Radnik Exports, New Delhi
NC Mccti:lg No.01/AM 18 datcd i3.04.2017 F.No O1/84/171/00307/AM17/DES― V
RA F.No.05/27/039/00021/AM― 14 Dt.28.102013 Annual Advancc Autilorisation No.0510370188 dt

Ol.11.20i3
Fixation ol nortns for the expofi product - Other Outer Garment -Ladies T"p (St)4e,C,bl"), ,rrrufact1*d .rt
of 100% Polvester woven dyed fabric. width 56". GSM 125+l-10% in respect of Annual Advance
Authorization No. 0510370188 dated 0l.l 1.2013
D".irio,
details submitted in this case and observed that the firm has requested on 10.03.2017 for fixation of norrns in
respect of Annual Advance Authorization No. 0510370188 dated 01.11.2013 Accordingly, NC decided to
ratifv the norms in respect of the Advance Autlrorisation issued in this case as applied foias per CAD/CAM
and otlrer details provided by the firrn.
GSM should nratch irr irnport and expor-t.
RA conqern may take necessary action sublect to iance of other usual conditiorrs.

ツ
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(81)

and other details provided by the firm.
GSM should match in import and export.
RA concern rnay take necessary action s ecttO cOm Iiance of other usual conditions.

つ

一

〇
〇

respcct Of AnnLlal Adva:lce Authorization NO. 0510370188 datcd Ol.l1 2013   NC also Observcd that the

application has becn rcferrcd tO DC(MSME)and TC Noida forthcir comments.NC decidcd tO wait for thcir

commcnts Thc casc stands dettrred for rc― listing on ll.05.2017.

Decision:ColllillittCc cOnsidcrcd thc case as pcr agcnda along、 vith Other rclcvant papcrs and、vcntthrough thc
dctails sublnittcd in this case and obscrvcd that thc Ar:ll llas rcqLICStCd on 10.o3.20 1 7 for ttxatioll of norms i11

Decision: Committee considered th" .
details submitted in this case arrd observed that thi finn has iequested on 10.03.2017 for fixation of norms inrrr4r,rs rrilr ilas rEquesteg on ru.ui.lull tor flxatron ol norms in
respect of Annual Advance Authorization No. 0510370188 daied 01.11.2013. Accordingly. NC decided toratify the llorms in respect of the Advance Authorisation issued in this case as applied foias per CAD/CAM
and other details provided by the firm.

０
０

GSM should match in import and export.
iance of other usual conditions.

Case No.4 M/s Radnik Exports. New Delhi
NC Mceting No.01/AM 18 dated 13.04.2017 F,No 01/84/171/00303/AM17/DES― V
RA F No05/27/039/00005/AⅣ l― 15 Dt 08 07.2014 Annual Advancc Authorisation No.0510390128 dt

0508.2014
Fixationofnormsfortheexportproduct-otherouterGarment_Ladiesf;@
Cotton 120% viscose woven dyed fabric vr,3ith embroidery width l25cm. GSMl30+/-10% (Style: Mikki Top)
in respect of Annual Advance Authorization No. 05 I 03 70 I 88 dated 0l . I L20 I 3.
Decision: Committee considered the case as per agenda alongwith other relevant papers and went through the
details submitted in this case and observed that the firm has requested on 10.03.2017 for fixation of norms in
respect of Annual Advance Authorization No.0510390128 dated 05.08.2014. Accordinglv. NC decided to
ratifv the norms in respect of the Advance Autlrorisation issued in this case as applied for-ai pe, CAD/CAM

NC卜lecting No 01/AM18 datcd 13.04.2017 F‖c No 01/84/162/00304/A N4-17/DES― V
RA.F.No 05/27/039/021/AM14 Annual Advance Authorisarion No.05 103701 8g dt

01 11.2013
Fixation of norms for the export product -
manufactured out of 9l% Silk 9%o metalized fibre woven fabric, width 43" (Cuttable width 40,'), CSM3i
十/_100/。 in respect Of Annual Advancc AuthorizatiOn lヽ 0 0510370!88 dated Ol.11 2013

M/s Radnik Exports, New Delhi
NC Mecting No O1/AMi8daicd 13042017 F NoOI/84/171/00305/Aル l17/DES―V
RA F No05/27/039/00021/AM_14 Dt』 BI10B AnnualAdvanccAuthorisatiOn No05103701g8dt

Ol.11.2013
FixatiOn of norms for thc export product一 〇ther Outer Garlnent― Ladics TOp manufactured out of 1000/。
Polyester wOven dyed fabric,Я nished width 56''(cu■ ablc width 54''),GSM 125+/-10%,(sり le No.10116493)
in rcspcct Of Annual Advancc AuthorizatiOn No.0510370188 dated 01‖ 2013

RA concem mav take action subi

19
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(84)

NC Meeting No. 0l/AM l8 dated 13.04.2017 F.No 01/84/171/00306/AM17/DES― V
RA F No05/27/039/00021/AM-14 Dt28.102013 Annual Advance Authorisation No.0510370188 dt

01 112013

０
０

M/s Radnik Exports. New Delhi

Fixation of norms for the export product - Girls Dress, Mfd out of 100% cotton woven printed fabric, width
l36cms,GSM76+l-l}yo.(StyleNo.#Bellis)inrespectofAnnual AdvanceAuthorizationNo.05l03T0lSS
dated 0l .l l .20l3
Decision: Cornrnittee considered the case as per agenda alongwith other relevant papers and went through the
details sLrbmitted irr this case and observed that the firrn has requested on 10.03.2017 for fixation of norms in
respect of Annual Advance Autlrorization No.0510370188 dated 01.11.2013. Accordingly, NC decided to
ratify the norms in respect of the Advance Authorisation issued in this case as applied for as per CAD/CAM
and other details provided by the firm.
GSM should match in import and export.
RA concern mav take necessarv action s ect to compliance of other usual conditions.

Case No.8 M/s Radnik Exports, New Delhi
NC lνlcetil]g No.01/AM 18 datcd 13 04 2017 F No01/84/171/00310/AM17/DES‐ V
RA F No05/27/039/00021/AⅣ l― 14 dt 28.102013 Annual Advance Authorisation No.0510370188 dt

01 112013
l-ixattonof.normsfortheexportproduct-otherouterGarment-LadiesT@
(Style#CT-829) ErnbroideT Woven Fabric. width 125 cms. CSMl20 +/-l0o% irr respecr of Annual Aclvance
Authorization No. 0510370188 dated 0l.l 1.2013
Decision: C";
detailssubmittedinthiscaseandobservedthatthefirmhasiequestedon l0.03.2blTforfixationofnormsin
respect of Annual Advance Authorization No.0510370188 dated 01.11.2013. Accordingly, NC decided to
ratifo the norms in respect of the Advance Authorisation issued in this case as applied foia, p", CAD/CAM
and other details provided b."- the firrn.
GSM should matclr in import and exporl.
RA concern may take necessary action subject to compliance of other usual conditions.

(86)

Casc NO.09 -M/s Orient Fashions Exporls (lndia)Pvt.Ltd.
NC Meeting No. 0 l/AM- l 8 dt. I 3-04-2017 F‖c No OI/84/162/003/AM18/DES― V
I'ixation ot'norms for export product (l) Girls Dress in 60% Cotton Supi,"-, +0.2, fr4oaat fnittea p.i,rtea
F'abrics (Upper Part), GSM : 180 +/- l\oh (Yariation) Style No : 844904 and 100% Rayon Solid Dyed
Woven Fabrics (Lower Part). GSM : 152 +l- l0%o (yariation) (2) Cirls Dress in 60%o Cotttn Supima 4'0%
Modal Knitted Solid Dyed Fabrics (Upper Part). GSM : 180 +/- l0% (variation) and 9g% Rayon 0l% Lurex
Yarn Dyed Woven Fabrics (Lower Part). GSM : 142 +l- l0% (Variation) Style N o :844904 against Special
Advance Arthori.utinn S"h.*" u. p", pror 2OlS_2020.ffin.i*rt"o o:o+;otz
llxation of rrorms fbr above said export product under Special Advance Authorisation. Committee considered
the case as per agenda along with otlrer relevant papers and went through the details submitted in this case.
As per CAD/CAM and other details provided in this case, the CommitteJapproved the irrput output nor6s as
applied for. The copy of the application is forwarded to the concerned RA for further necessary action and
compliance of other usual conditions. There is no need to send the case to DGFT (He) for fixation the norms
again.
GSM should match in and ex

Case No.7

け



(87)

Case No.10 Mis Radnik Exports. Ner,r' Delhi
NC Meeting No.0l/AMl8 dated 13.04.2017 F No.01/84/171/00311/AM17/DES― V
RA FNo.05/27/039/00021/AM― 14
Dt 28 10.2013

AnnL:al Advance AL:thOrisation No.0510370188 dt

Ol.11.2013
Fixation of norms for the export product ― |. Ladics Shirt Ⅳifd out Of 1000/O S‖ k VVoven Printcd fabric
何nished、 vvidth 42'｀ (cuttable 40'｀ )、 GSⅣ1 34+/― 109も ,2.Ladies divided skirt,Mfd out of 1000/O Silkヽ Voven
Printcd/dyed fabric flnishcdぅ width 42''(cuttable 40'｀ ),GSM 34 and 3 Ladics Shirt Mfd out Of 100%S‖ k
Vヽovcn Printcd fabric Яnishcd,width 42'｀ (cuttablc 40'')、 GSM 34 in respect of Annual Advance
Authorization No.0510370188 dated Ol ll.2013

Decision:Colllmittee considered the case as per agcnda alongwith other relevant papcrs and、 vent through thc
details sublllitted in this casc and obscrved that the rlrlll has rcquested on 10 03 2017 for flxation ofnorms in

rcspect ofAnnual Advance Aut1lorization No 0510370188 dated Ol l1 2013. Accordi:1負
lv、 NC dccidcd tO

ratili' the nonns in respect of the Advance Authorisation issued
and other details provided by the firm.
GSM should match in import and export.

this case as applied

RA concern take necessary action s ectto com liance of other usual conditions.

Case No.l I

i NC Meering No. 0liAM t S dated t :.O+:O t Z
「
.No 01/84/171/00312/AM17/DES― V
Annual Advance Authorisation No 0510390128 dt

05.082014

Decision:ComrnitteeconsideredthecaseaSperagendihtl*
details subrnitted in this case and observecltlrat the firm has iequested on 10.03.2b17 for fixation of norlns rrr
rcspcct of Annual Advancc AL:thOrizatiOn No. No.0510390128 dt 05.082014.  NC also obscrved that thc

application has bccn rcた rrcd tO DC(MSME)and TC Noida fOrthcir cOmmcnts.NC dccidcd tO wait for their
comments. The case stands deferred for re-listing on I 1.05.2017

Mceting No,O1/AM 18 datcd!3.04.201il Filc No.O1/84/050/00033/AM-17/DES―V
RA.F No.03/95/040/00905/AM16

Modification of norms in respect of Advance A
Anrrual Advance Authorization No. 0510370rgg dated 0l.l 1.2013.

!ingly、 Nc dccldcd to

ftDr as per CAD/CAM

(88)

M/s Radnik E,xports. New Delhi

RA F No05/27/039/00005/AM― 15 Dt 08 07.2014

Fixation of norms for the export product - Other O
woven fabric. width 56", GSM 100+/- l0% (Style:Camelia) in respect of Annual Advance Authoriiation
No.0510370188 dated 01.11_2013

Case No.l 2 Mis. Shankar Pac

 ́           ~ ~C ‐~ ~ ~~‐ ―‐・― ・́V´ ・́ V`υ “8・``=:Jι し1:し ‐υVVし Oα :u′、tl v.′ヽし:t::υ lib`ι :υ :
RA conccrn mav takc neccssary actiOn suttcct tO Colllpliancc OfOther usual cOnditiOns.

Decision:Committeeconsideredthecasea'pe.
details submitted in this case and Committee agreed with the Firm's request to modify the input for iter.ris No.
9 viz Relevant UV Stabiliser Master Batch as 2% of Resin content in tie Export product which was decided
b;" NC in its meeting l3184 dated 29.09.2016 against the above said Adv. Authorisation.

90

Case No. l3 M/s. Stand2l E{ports (lndia) Pvt. Ltd.
YSS!.!el!".0 I /AM I 8 dated t 3.04.20t l Filc No O1/84/050/260/AM_!2/DES_V
RA.F.No.04/24/040/00218/AM12
l」 xallon or norms 10r cxport prOduct“Shocs(Fu‖ ShOes Mcns)against the Advance Authorization No
0410129701 datcd 21.10.2011

Decision: Committee considered the caie .o, p.r. alongwith other relevant and went through the

ヅ



detailssubmittedinthiscaseandobservedthatthefirmhas'equeiteo
rejected by NC in its meeting No. 37184 dated 15.12.2011. Committee also observed that the case has been
referredtoDlPPon02.02.20lTforexamine/commentsofthecase. NCdecidedtowaitfortheircomments.
The case stands deferred for re-listing on I I .05.20 I 7.

9!

Case No. l4 M/s Violct Apparcls Pvt Ltd
Meeting No.01/AM 18 dated 13.04.2017 File No O1/84/050/00398/AM-13/DES― V
RA.F,No.05/24/040/00371/AM13

|.lxatlonotnormsfbrexportproduct..Shoes(FullShoesMens)againsttheAnnualA@
No. 05 1034l 894 dated 28.12.2012.
n
details subrnitted in this case and observed that the firm has iequested for fixation of norms as their case wa
rejected by NC in its meeting No. 02184 dated 28.12.2012. NC decided to defer the case for re-tisting otj 

II I .05.201 7.

Case No. l5 M/s. JPM Exporrs Pvt. Ltd.
Mccting No.01/AM 18 datcd 13.04.2017 Filc NO.01/84/50/00176/AM‐ 16/DES―V
RA FNo 02/24/040/00085/AM16
FixatiOn of nOrms in respcct Of Advancc Authorizatlon lヾ o.0210206023 dated 29,07.2015
Decision: Committee considered tt ..i
details submitted in this case and observed that th;deficiency"letter has been issued to the firm on I9.09.2016
to furnish the CAD and sample of the product. The reply is not received from the firm. NC decided to waitfor their reply. The case stands deferred for re-listing on I I .05.201 7.

Case No. 16
堕 Oyal Textiles Milis Ltd

Mccting N堅91/AM 18 dated 13.04.2617 File No.O1/84/050/00136/Aル 113
RA.F.No.35/24/040/00003/AM13
Rc―ЯxatiOn of■ Orms against thc Advancc AuthorizatiOn No.3510038573 dated 15 06.2012
Decおlon:COmmittee cOnsiagred lhe caSC a,p,r agPnd3 al°

lgWhh Other relevant papers and wentthrough thcdeta‖ s sublllitted in this case and observed that the nrm has rcquested on 30 01.2017 br renx the nOrms

which was decidcd by NC in its meeting No. 49/AM14 dated 20.03 2014 against the abOve said Adv

AuthorisatiOn.Accordingly,NC has decided tO rc_■ x tllc norms as per written comments Of TC,Mumbal
conveycd vidc their ictter Tヾ o.I1/412013/Wvg/23 dated 30 01.2014 as undcr:

rt Product
Export Product
Mill made Industrial work wear *ouen garmenis _Tr*ffi
Pant with flame resisranr finish summer pant quilted with fabric
made of Meta Aramid. Para Aramid & nylon fibre with white
metal compound fibres

30,000 Nos.

Mill made Industrial work wear ,t ouen garments _ Srm-e,
.Tacket with flame resistant finish summer jacket quilted with
fabric made of Meta Aramid. para Aramid & nylon fibre with
white metal compound fibres
Mill made Industrial work wear *'ouen garmen6 _ WGG;p;;T
with flame resistant finish winter ¨ 1lh fabric madc
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of Meta Aramid. Para Aramid & nylon fibre with white metal
compound fibres

4. Mill made Industrial work wear
Jacket with flame resistant finish
fabric made of Meta Aramid, Para
white metal compound fibres

woven garments - Winter
winter jacket quilted with
Aramid & nylon fibre with

20.000 Nos.

Import Items

S.No. Import Item Quantity allowed earlier Quantitl, now Allowed

l Raw Cotton Natural
fibre

69,343 Kgs I 18069.1 I Kgs

つ
４ Nylon fibre with white

metal compound
manmade fibre

1565 Kgs. 201 1.515 Kgs.

う
Ｄ Vat dyes 1094 Kgs. 1415.138 Kgs.

4. Flacovan (FR
Chemicals)

32241.69 Kgs @ .442
Kg/Kg.of fabric

45488.205 Kgs

5. Ukadan flame resistant
chemicals

3429 Kgs@.047 Kg/Kg of
fabric

9730 918 Kgs

6 Silastal flame resistant
chemicals

1459 Kgs@020 Kg/Kg
of fabric

1953.198 Kgs

7. Silastan flame resistant
chemicals

291.78 Kgs@.004 Kg/Kg
of fabric

464.670 Kgs

8. FR Thrcad 2100 Kgs. 2693.25 Kgs.

9. Mcta Aramid ibrc I1.601 Kgs. 14884.650 Kgs.

10. Para Aramid Fibre 624 Kgs. 800.250 Kgs.

Litre Furnace Oil As per fuel policy As fuel policypcr

つ
乙 Polyvinyl Alcohol 73 Kgs. 174.60 Kgs.

0

he rmpo
verall CI
.A concer

rt ot'Dyes and Chemical (S
F value of the licence in terr:
n may take necessary action su

No.3 to 7) shall be restri
s of general Note for Texti
ject to compliance of other u

:ted to 26% FOB value within the
les at Sr. No.5.
;ual conditions.

94

Case No l7 Ⅳ1/s Loyal Tcxtilcs Mi‖ s Ltd.
Meeting No.0liAM I 8 dated B.04.nn Filc No.01/84/050/00189/AMII
RA.F,NO.35/24/040/00o20/A～ 111
Rc―■xatiOn ofnornls against thc Advancc AuthorizatiOn No 3510030915 datcd

14.07.20!0.
oonsloereo tne case as per agenda alongwith other relevant papers and went tnrougt, ttredetails submitted in this case arrd observed that ihe firm his requested on 10.01 .2011 for refix the normswhich was decided by NC in its meeting No.48/AM-14 dated 13.03.2014 against the above said Adv.Authorisatiott' Accordingly. NC has decided to re-fix the norms as per wrinen comments of rc, MLrmbai

Plllreyefl vide their letter No. I l/41 2013/wv gl23 dated 30.01 .2014 as under:
S.No. Export Product Export

Quantity
Import item Quantity allowed

earlier
Quantity now
{llowed

ク 薩



The import of Dyes ana C resrricted to 26yo ffioverall CIF value of the licence in terms of generalNote for Textiles at Sr. No.5.
Hance Ofdher usuJ conditbn,

980/O Cotton and 20/0

Nylon  Fibre  、vith

Compound Blended
Dyed Woven Fabrics
(120 GSM) with
Flame Resistant
Finish (Net content of
Cotton - 7938 Kgs. &
the net content of
Nylon Fibre with

compound - 162 Kgs.

Raw Cotton
natural flbre

export product)

9724 Kgs. (1.225
Kgs./ Kg. of
cotton content of

0001.88   Kgs
.26 Kgs./Kg.of

ton content of

Nylon fibre
with white
metal
compound,
Manmade
fibre

178 Kgs. 178 Kgs.

@ 1.5% of cotton
fabric in export

@ L5% of cotton
abric in export

Flacovan
flame resistant
chemicals

3580 Kgs.(442
gms./Kgs    Of
ねbric in expOrt

3329 Kss. (411
s./Kgs. of

abric in export

Ukadan flame
resistant
chemicals

381 Kgs. (47
gms./Kgs. of
fabric in expolt

88. Kgs. (48
s/Kgs. Of fabri

n export product)

Silastal flame
resistant
chemicals

162  Kgs. (20
gms./Kgs.     Of

fabric in cxpOrt

170.l  Kgs. (21
s./Kgs.of fabric

n export product)

Silastan flame
resistant
chemicals

32 Kgs.(4 gms,/
Kgs. of fabric in

.5 Kgs. (5 gms
gs. of ねbric i

Furnace Oil As per general
note for fuel

s per general no
r fuel policy

Polyvinyl
Alcohol

M/s.Citizen Technical Textilさ Pvt.Ltd.
Mceting No.0!/AM18 dated i3.04.2017

File No 01/84/050/0`
RA.F.NoL52/24/040/00o03/バ M17
Fixation of nOrms againstthc Advancc AuthorizatiOn No.5210041867 datcd 21.04.2016

Decision:COlllmittee 00nsidered the case as per agenda along、
vith Other relcvant papcrs and、vent through the

dcta‖ s subinitted in this case and Observed that the arm has rcquested on 13 01.2017 for rc_Open their abOvc
_^:月  A■ .   A__`1^__:__4        1                    _ : ~~~~~~~ ~ ~・ ・―V・ ′ `ψ = =V Vドン‖t‖■‖ αυυVしsaid Adv.AuthorisatiOn as the casc was raccted by NC in its meeting No.15/84 dated 21.04 2016 NC
dccidcd tO dcfcr thc casc fbr rc― listil18 0n i l.05.2017

,
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(96)

NC Mecting No O1/AM― 18 dt.13.042017
Fixation of norms fbr export product(l) Style No : 833761 / 833818 Infant Dress in 100% Cotton 2l
W Corduroy Printed Woven Fabrics, GSM : 128 + I - l0% (Variation) (2) Style No: 844898 Infant
Top in 100% Cotton Printed Poplin Woven Fabrics, GSM : 74 + I - l0% (Variation) (3) Style No:
851946 Infant Dress in 100% Cotton Printed Twill Woven Fabrics, GSM : 94 + I - l0% (Variation)
against Special Advance Authorisation Scheme as per provision of para a.0a @) (l) of FTP-2015-
2020.

（
ソ

Case No 19 Mis Orient Fashions Exports (lndia)Pvt.Ltd.
File No OI/84/162/004/Aルl18/DES―V

Decision: Vide their letter dated 03-04-2017 M/s Orient Fashions E,xports (lndia)Pvt.Ltd.. have
requested for fixation of norms for above said export product under Special Advance Authorisation.
Committee considered the case as per agenda along with other relevant papers and went through the
details submitted in this case. As per CAD/CAM and other details provided in this case. the
Committee approved the input output norms as applied for. The copy of the application is forwarded
to the concerned RA for further necessary action and compliance of other usual conditions. There is
no need to send the case to DGFT (HQ) for fixation the norms again.
GSM should match in imoort and ex

Casc No.20 M/s. Radnik Exporls
NC Mecting No.O1/AM-18 dt 13 04 2017 Filc No.O1/84/162/0010/AM17/DES― V
Fixation of norms for exporl product Ladies Jump Suits, Mfd of 100% Polyester woven Dyed Fabric
GSM ll5 +/- 10% Analia 11008M-2-0lW57HM against Special Advance Authorisation Scheme as

per provision of para 4.04(a) (l) of FTP-2015-2020.
Decision: Vide their letter dated l0-04-2017 M/s. Radnik Exports have requested for fixation of
norms for above said export product under Special Advance Authorisation. Committee considered the

case as per agenda along with other relevant papers and went through the details submitted in this

case. As per CAD/CAM and other details provided in this case, the Committee approved the input

output norms as applied for. The copy of the application is forwarded to the concerned RA for further

necessary action and cornpliance of other usualconditions. There is no need to send the case to DGFT

(HQ) for fixation the norms again.
GSM should match in import and export.

(98)

Casc No.21 Mis. Modelama Exports Pvt. Ltd.

NC Meeting No. 0 l/AM- I 8 dt. I 3.04.2017 File No.O1/84/162/0011/AM17/DES― V

Fi-rt-r rf 
"or*. 

f* export product (l) Ladies Blouse Made From 100% Polyester Dyed Woven

Fabric Filarnent Yarn Non Textured width 58" CSM 88 (+l- l0%) Style No. HA368550MI/MP (2)

Ladies Blouse Made From 100% Polyester Printed Woven Fabric Filament Yarn Textured width 56"

GSM 46 (+l- lO%) Style No. 443811 against Special Advance Authorisation Scheme as per provisiorl

of para a.0a (a) (l) of FTP-2015-2020.

D*iri"r:\/id" th"i, l"tt.r d"t"d 06-O+-ZOt7 M/s. Modelama Exports Pvt. Ltd.. have requested for

fixatiol of norms for above said export product under Special Advance Arrthorisation. Committee

considered the case as per agenda along with other relevant papers and went tlrrough the details

submitted ip this case. As per CAD/CAM and other details provided in this case, the Committee

approved the input output i,or*. as applied for. The copy of the application is forwarded to the

concerned RA for further necessary action and compliance of other usual conditions. There is no need

to send the case to DGFT (HQ) for fixation the norms again.

CSM should match in import and export.



(99)

Case No. 22 M/s.Shahi Exports Pvt.Ltd.
NC Mccti里旦No.01/AM-18 dt i3.04.2017 File No.O1/84/162/0012/AM18/DES― V
Fixation of norms for export product ( l) Mens h
Woven Fabric GSM - 325 (Tolerance Plus or minus l0%) Style No. lJ23l3 (2) Ladies Jacket Made
of 97%o Cotton 37o Elastane Dyed Woven Fabric GSM - 250 lTolerance plus or minus l0%) Style
No. 3U1968 (3) Ladies Jacket Made of 97Yo Cottort 3oZ Elastane Prinred Woven Fabric GSM - 250
(Tolerance Plus or minus l0%) Style No. 3U1968 against Special Advance Autlrorisarion Scheme as
per provision of para 4.04 (a) ( D of FTp-2015-2020.
Decisiott:Videtheirletterdated07-04-2ol7Mls.s6
of norms for above said export product under Special Advance Authorisation. Committee considered
the case as per agenda along with other relevant papers and went through the details submitted in this
case. As per CAD/CAM arrd other details provided in this case, the Committee approved the input
output norms as applied for. The copy of the application is forwarded to the concerned RA for furtLer
necessary action and compliance of other usualconditions. There is no need to send the case to DGFT(HQ) l'or fixation the norms again.
GSM should match in import and export.

(100)

Case No. 23 Ⅳ1/s Richa Global Exports Pvt.Ltd.

…

No.O1/AM-18dt 13.042017 File No O1/84/162/0016/AM18/DES― V

IsЮ n ottara 4.04(a)(1)Of FTP‐ 2015-2020.

Fixation of norms for export product Ladics Dress Madc Of 94%POlycstcr 60/O Spandcx Dycd Knittcd

Fabric,GSM 240(+/‐ 10°/o)Stylc No.447523 against Spccial Advancc Authorisation Schemc as per
ハ●●̂
●
,●ハ●̂い ^r^^“ ^И ハィ/^ヽ /1ヽ  _r「Th^△ ,′ ^^^^

Decisiorr: Vide their letter dated l2-
fixation of nonns for above said export product under Special Advance Authorisation. Commiftee
considered the case as per agenda along with other relevant papers and went through the details
submitted in this case. As per CAD/CAM and other details piovided in this case. the Committee
approved the input output norms as applied for. The copy of the application is forwarded to the
concerned RA for further necessary action and compliance of other usual conditions. There is no need
to send the case to DGFT (HQ) for fixation the norms again.
GSM shOuld match in i

レ
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